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dew Jelhi this the 1944 day of November 194§

con'uvle shri s.K.Adige, Membori{A)

entble Jr. Alovedevalli, Member(J

ofirl Virender singh Panuwer,
3/0 shri Azad 3ingh Panucr,
villeye and Fost-Tharu,
vistt., asonepat-131001

Fle I i Y i .
t LyL ‘ .....hppllcant

Loy mdvoCate s ohri du.a.Mor)

Versus

1. atuft selection Commission through
neyional OUirector {(NR) 3]ock Noe7j2,
vabelomplex, Lodhi Road,
iew uelhi-110003.

£+ Lumrissioner of Folice,
Police Hewdguarters, I.Estetes,
Wew uelhi.

3«  Lommendant,
Ist Batialion,Delhi hrmed Police,
wew Police Lines,
Jeihie14001(6C 7
Jeihi 11000 ¢ ....--f'iUSDOHdUﬂtS
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<o Te reason uwhy the applicunt was not callied for

the vislon test and interview for the post of gsub-Iinspector
¢f Folice, sccording to the respondents is because he

wes nol «bie to complete the prescribed 1500 meters race
within tne qualifying time 6f 6.5 minutes. This assertion
lv wenled oy the anplicant who contends that he completed

the race in the qualifying tire.

Te Tt respondents have admitted in their reply
chet thic signeture of the applicant whoues thus disquelified
“& 10l teken on the prescribed proforme. They say that

~ier diu not teke the applicant's signcture becuuse he
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cef L othe / ~1theough during hearing of tre cege

this wes genied by applicunt g Counsel, and it was &lsg
asserted that the applicart was not ¢llowed access ti
“he higher authorities(uho visited the s te later

that Gaylto lodge hisg compleaint,

. . s o
4 In vieu of the rescondents aun =tdmlssion that
thty gid not Secure the ap-licant!s signcture cn the

fre A
nruscribeg proforma, and iy absence gy “Ny recorg ¢

Sh0w the actual tine in which the ecplicent completeg

the race, the chance of ambilguity as to whether tne

<nolicent did or did not complete the roice in th

i

GUeliiying time cennot be wholly rules cut, In the
interest of Jjust ice thirefore, and heving regard to
the Teets and Circumstences of this part.icu’ar casg,
which will not pe treated c5 @ precedent we direct
Lhv resrondents tg hold the 1500 meter 3 rece ior
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licant again within four weeks from the dute

s

“horece pl of & copy of trig Judgement snd o the
svent that he completes the same within the qualifying

Il

sl o 6.5 wminutes, @11 oy fiim te appecr in the vision

test ena take Further’con38quential s«ction in accordance

with the extant rules and instructions on the subject

i1 this regeard,

5. In this connect ion réspondent 's counsed

21 shardwa); stetes that the «pplicent s counsel
wiil oo informed well in time of the precise date op

wTACH Lhe Tape is to be helg.

T The Um is disposed cf in terms of the directions
4 Lven @pove NO costsg.
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